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CENTRAL AIJ.\INISTRATIVE TRIBlNAL 

ALlAHABAD BENCi 

THIS JHJi_~X CF .~996 
Ck'iginal Application Nol. 1578 of 1992 

HCN. MR. JUSTI CE B .c. SAKSENA, V .C. 

HCN;, MR. St. OAS Gt.PTA, MEMBER CA l 

Onkar Singh, son of late Shri Anand Singh 
Head T,, T·,.E, Northern Railway Kanpur Central 
resident of 103/1, Kidwai Nagar, Kanpur 

'•'• •• Applicant 

'P::J...N)V; SJm.I K .K. MISRA 

Versus 

lhion of India through D . .RJA~. 
Northern RaUway, Allahabad 

~..@V:. SHRI M ._c..._}llISAA_ 
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JUSTICE a.c. SAJ<SENf\.y.c. 

Respondents 

We bave heard the learned counsels for the parties. 

The respondents have filed written preliminary objection to 

the maintainability of the O.A•. The plea is that one single 

petition has been filetl seeking quashing of two separate pimi­

shment orders passed in two different disciplinary proceedings 

No1.CT/U:/91/346 and CT/U!/t•-/1~'90/30'. It is further pleaded 

that a • ingle application for more than one relief is baJ;ted 

by the provisions of Rule 10 of the c-AT Procedure Rules l98T• 

The learned comsel for the applicant was mabl• to indicate 

that the aecond relief is in the nature of a consequential 

relief to the first reli•f;. In view of ~hl41M pro•,.~ 

Rule 10 sub ruJ.•(l) of Sec' 22 Of the Adllmla._t 

Act the petition ls clearly b1rrt4 • 
• 

• 
r 



I 

.. 
• • 2 •• • • • • I • 

2•. The learned counsel for the applicant was given an 

option to confine this O.A to one particular relief but he 

failed to appreaiate the position and insisted that the f 

preliminary objection is ,1.lltenable and should be rej•cted~ 

We are not pursuadedt. A similar view was taken in an order 

dated 28•.2•.89 passed in O.A. 679/89 Waikant Shukla Vs~. 

lhion of India by a Division Bench of this Tribunal•. We 

are in respectful agreement with the said vieW'. 'Ibe preli-

minary objection therefore succeeds and the 0.A • accordingly 

fails and is dismissed as not maintainable in view of the 
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